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FINAL ORDER NO.60159/2019

PER: ASHOK JINDAL

None appeared on behalf of the appellant is there any request

for adjournment has been received, despite notice.

2. On perusal of the record, we find that the matter has come
for hearing on several occasions and in all the occasions, none
appeared on behalf of the appellant and nor is there any request
for adjournment has been received. In that circumstance, it is
concluded that the appellant is not interest in pursuing their appeal,
therefore, the appeal is dismissed for non prosecution with liberty
to the appellant to move an application for restoration of the appeal
within 30 days of communication of this order, he desires so to

contest the appeal.

(dictated and pronounced in the court)

(BIJAY KUMAR) (ASHOK JINDAL)
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